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19 J* Ml.
CONSTITUTION (AMENDMENT) 

BILL
(Omiofem of Article 310 etc.)

* SHRI BHAGAT RAM (Phillaur): 
Sir, I beg to move;

"That flie Bill further to amend 
the Constitution of India, be taken 
into consideration.”
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SHRI SAMAR MUKHERJEE (How* 
rah): Sir, please allow him to speak 
next time.

MR. CHAIRMAN: But how can I ? 
There is still time.

SHRI SAMAR MUKHERJEE; Be­
cause the other function is there at
6.05 p.m.

MR. CHAIRMAN: Is it the pleasure 
of the House that we should adjourn 
now and he will continue next time?

SEVERAL HON. MEMBERS: Yei.
MR. CHAIRMAN: So, the House 

stands adjourned to re-asaemble on 
Monday, the 12th March at 11 
O'CJock.

17.54 hrs.
The Lok Sabha then adjourned till 

Eleven of the Clock on Monday, 
March 12, im/Phalguna 21, 1900 
(Saka).
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